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putting it to the vote, even the motion
for consideration of the Dull, because
that would not be in order accord-
ing to the rules of the House unless
there ig at least two-thirds majority
of the memberg present in the House
as well as a simple majority of the
total membership. Ang that being
impossible today, on the strength of
the assurance given by Llhe Minister,
who is not known for hreach of pro-
mise, convinced and hoping, not
against hope, but keenly hoping that
Government would bring a Bill on
these lines in the next session, budget
session itself, or at the larcst during
the next year, 1966, 1 would seek
leave of the House to withdraw the
measure at this stage.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his Bill

Bome hon. Members: Yes.

The Bill was, by leave, withdrawn.

16.59 hrs.

ALL INDIA SERVICES
(AMENDMENT) BILL

—(InserTiON OF NEw SkcTion 3A)
by Shri C. K. Bhattacharyya—contd.

Shri C, K. Bhattacharyya (Rai-
ganj): Mr. Deputy-Speake:r, Sir, 1
beg to move:

“That the Bill further to amend
the All-India Services Act, 1851,
be taken into consideration.”

While moving thig Bill, I want to
give g brief summary.

Mr. Deputy-Speaker: The hon.

Member may continue his speech the
next day.
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16.58% hrs.
BUSINESS ADVISORY COMMITTEE
Forry-Seconp REPORT
Shri Rane (Buldana): 1 beg to pre-

sent the Forty-Second Report of the
Business Advisory Committce,

17 hrs.

*REPAYMENT OF LOAN BY TISCO
AND IISCO
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*Half-an-hour Discussion.
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Bhri B, K. Das (Contal): May I
know what reasons these companies
have given to Government for non-
payment of the dues ;o far?

The Minkster of Bteel and Mines
(Shri Sanjlva Reddy): This is a ques-
tion which has been hunging fire for
the last 12 years, as my hon. friend,
Shri Madhu Limaye, has said. I
think I have followed hiy speech cor-
rectly; though he spoke in Hindi, it
was in such Hindi that even an
Andhra lke mysalf zould follow.

Shri Harli Vishnu Kamath (Hosh-
angabad): You know Hindi very well.

An hon. Member: You could speak
in Hindi also.

Shri Sanfiva Reddy: I wish I could,

This Is a question which hag been
pending for the last 12 years. 1 do
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[Shri Sanjiva Reddy]

not want to blame anybody for the
agreement. It was an agreement
arrived under particular cireumstanc-
eg 12 years ago. We wauted to In-
crease production. Naturally, the
companies wanted a little assistance.
Therefore, Government gave TISCO
and IISCO a loan so that production
may increase. That was in the
national interest. I am surc (ke
gentlemen who entered into the agree-
ment ang advanced the moncy on be-
half of Government did so with the
best of intentions in those days. There
is no use gitting in judgmen: over
circumstances of twelve years ago.

But we have been placed in a diffi-
cully because threre were a numbey of
conditions for the return of the
money. The main thing was that we
would have to give a special element
out of which the loan could be repaid
to Government. The Tariff Commis-
gion should fix what that special
element should be. 1t was referred
tg the Tariff Commission. The Com-
mission did recommend Rs. 8 per
tonne as the special element to repay
the interest and capital. But Govern-
ment did not accept it in 1962. 1t is
not as if the companies have default-
ed. If we had accepinrd the recom-
mendation and if the companics had
defaulted, naturally we could take
action. But the special element re-
commended was not agreed to by
Government, Therefore, the com-
panies did not agree to pay. 1 do not
want to go into their capucity or
otherwise to pay. But they could
take shelter under the plea that the
special element was not agreed to by
Government in spite of the Tariff
Commission’s recommendation. The
Tariff Commission recommendation
was in the context of stee. being con-
trolled. But since two years we have
reached a stage when par: of the steel
is decontrolled. ...

Shri K. D. Malaviya (Basti): Is it
cbligatory to mccept always the Tariff
C ission's dations?
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Shri Sanjiva Reddy: Not at all. But
as this condition was there, they
could take shelter under that. Not
that we simply accept the Tariff Com-
mission's or any other Commission's
recommendations; it ig not at all obli-
gatory. We could reject it; Govern-
ment rejected it in this case. But
they could take shelter under that,
that since we have rejected theip re-
commendation, they are not in a posi-
tion to pay. Meanwhile partial de-
control came in. Some items are de-
controlled and some are under
control. There was some difficulty in
fixing up the special element.

This matter was also raised in the
Rajya Sabha through a half an hour
discussion in September, | promised
on the floor of the House that I would
refer it back to the Tariff Commis-
sion and then we would collect the
amount. [ assured the House that
the money would be collected. The
question of their being rich or {nflu-
ential people did not strike us at all.
They could afford 10 pay and we arc
going to collect it. Shri Limaye
spoke about the elections coming. I
do mot think it ever gecurred to us
even in our dreams.

Mr. Chairman: That Is
charge,

Shri Sanjiva Reddy: Therefore, 1
need not reply to it.

But then 1 did give 5 promise that
we would refer it back to the Tarl®
Commission and after taking their
advice, we would collect it. I made
that promise here also while answer-
ing a question. But in view of par-
tial decontrol, it was suggested to us
by the Finance Ministry that it would
be better to collect the money as
quickly as possible by negotiation.
The Finance Ministry, therefore,
began negotiating with IISCO, Shri
Biren Mukerjee. It went on for some
time. Sometime in December, again
I pressed the Finance Ministry and
a!d."l\l'o-lmudrduhblckwtha
Tariff Commission and take whatever

the usual
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steps are possible’. By then, the
negotiations, though 5 little delayed,
were ultrmately leading to a final
solution. The Finance Minister met
Shri Biren Mukerjee and had discus-
sions with him. The maiter was ref-
erred to the Cabinet also some time
in June while I was somewhere in
Europe, and the Cabinet also ap-
proved of the grrangement. There-
fore, the agreement which has been
entered intp now will give us imme-
diate money; Rs. 5,18,26,476 hag been
deposited already in the bank by
IIBCO, and the other Rs. 5 crores will
be paid by instalments with interest
from 1961 onwards. At least we
have immediately collected Rs. 5§
crores, more than half the amount.
The rest of it will be collected from
1969 March to 1972 March in instal-
ments. It has been fixed already.

Having entered into an agreement
with [ISCO, we have referred the
matter to TISCO also. We have
asked them whether they would agree
on the same terms, but we got a
communication from them wanting
certain slight modifications here anc
there in the agreement that we have
negotiated with IISCO. We have
told them that it is not possible, since
we have negotiated the matter with
IISCO and they have deposited th~
amount with the bank, it is not possi-
ble for us to change. We will be
happy it they also agree to the same
conditions that IISCO have aceepted
and deposit Rs., 3 crores in the bank,
I hope they will also agree to pay
Ra. 5 crores immedistely now and the
rest of the Rs. 5 crores as per the
agreement,

We are not soft to them. It is not
as though one individual is holding
the monopoly of 1ISCO or TISCO. It
is a limited company where Govern-
ment has also some share, whether it
is through LIC or somebody else.
Government also hag control. It is
not as if we cannot control these com-
panies. We have the powers. The
one point that has been repeatediv
thrown at us during Question Hour is
why we have not converted the loans

and IISCO (H.A.H. Dis.)

into equity shares, but it is admitied
even by Shri Limaye that this was an
amount given to them about 12 years
ago on cerlain conditions. The Gov-
ernment felt that taking advantage of
the later Act to convert the old loan
might not be desirable.

o Ay fowd : wEA A AT Ay
w1 € fr Qo dar wifige

Shri Sanjlva Reddy: [ know that,
The power is there. I am mot con-
tradic ing that. What he says is per-
fectly right. The power is there, but
it is not that we should use it, every-
where, every time., If there is a
default, even now that condition is
there. We have agreedq 1o some
terms. If they fail at any time now,
having entered intp an agreement, we
have a right, we will exercise that
right, but they have paid halt the
amount immediately, and the other
half they have agreed to pay in in-
stalments.

We have been very careful in dcal-

ing with these people. I know that
after all friends in the Opposition
could throw all sorts of allegations,

much more so because the elections
arg quite near. Therefore, we have
been very careful. At every stage
we have been consulting the Fimance
Ministry. The Finance Ministry ini-
tiated this. It is the Finanve Minis-
try thal continued the negoliations,
and ultimately it is not the Finance or
Steel Ministry, but it is the Cabinet
asz a whole that has approved of this
agreement. This question has been
pending for the last 12 years and 1
am glad that at least we have got
Rs. 5 crores share and now, cash in
the bank. and the other amount also
will be collected. This unfortunate
story will no more be thery before
the country and the Government. [
am sure my hon. friends of the Oppo-
sition, Shri Limaye and Shri
Pattnayak, would also approve of the
action taken, since we have collected
the amount. They think that we are
soft to them We are not. We have
been, hard with them, and we have
collected the amount.



5579 Repayment of

[Shri Sanjiva Reddy]

Shri B. K. Das wanted some in-
formation. 1 think I have covered it.
Therefore I am happy and I hope that
TISCO alsp will agree to this and
pay half the amount immediately, and
the other half by instalments.

Mr. Chairman: What was the reason
to forego interest from 1st July, 1958
to 3lst March, 19617

Bhri Sanflva Reddy: While negotia-
tions were going on, it was conceded
by both sides that production had not
begun during that two or three-year
period and that they did not make a
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profit. It was agreed to by both the
parties. While having talks with two
parties, naturally some concessions
will have to be conceded here and
there.

Mr. Chairman; The House stands
adjourned till 11 A.M. on Monday.

17.26 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, De-
cember 6, 1065/Agrahayana 15, 1887
(Saka).



